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Shri Vasudevan Nair (Ambala-
phuza): What about Shri Govinda

Menon? Shrj Govinda Menon Js in-
volved in jt.

Shri A. K. Gopalan: I want an
answer from Shri Govinda Menon.

Mr. Deputy-Speaker: There cannot
be two statements.

Shri A, K. Gopalan: I want to make
a submission only.

Mr. Deputy-Speaker: I am sorry.

Shri S. M. Banerjee (Kanpur): We
shall sit till midnight. Why shut out
the Members?

Shri A. K. Gopalan: I had wanted
to know whether the Minister of
State for Food and Agriculture had
said this or not and I was told by the
office that the Minister made the
statement outside; so, he cannot say
anything.

Mr, Deputy-Speaker: It is a sepa-
rate matter gltogether.

Shri A. K. Gopalan: But as far as
this statement is concerned, I want to
have a clarification because it is not
ap answer. I want to know from the
Minster whether the Plan was fina-
lised on the 11th. This is what I
want to know.

Mr, Deputy-Speaker: No
are allowed.

Shri A. K Gopalan: It is a clarifi-
cation that I ask.

Shri S. M. Banerjee: 1
* point of order.
Mr. Deputy-Speaker: Shri Madhu
Limaye to lay a statement.

questions

rise on a

15-16 hrs.

STATEMENT BY MEMBER UN-
DER DIRECTION 115 AND REPLY
BY MINISTER THERETO RE: PRO-
POSED ARREST OF DR. TEJA
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Mr. Deputy-Speaker: It is a second
statement.

Shri A, K. Gopalan (Kasargod): 1
have beepn in Parliament and so many
times I have seen that questions are
asked. I know why an opportunmty
is not given to me. It js because I am
sitting quiet. That is the reason.

Mr. Deputy-Speaker: Under direc-
tion 115 no questions are asked.

Shri A. K. Gopalan: Clarifications
were sought under ong rule or the

. other. It was just now asked and

given.

Mr, Deputy-Speaker: The direction
says:—

“The member may place before
the Speaker such evidence ag he
may have in support of his alle-
gation.”

Shri A. K. Gopalan:
rule.

1 know the
I have read the rule,

st ay fma ;. #w @ # QU
afgd | feega =Y s faem s
FYH 934 FT 1

Shri Vasudevan Nair (Ambala-
puzha): Shri Poonacha should ex-
plain. Shri Govinda Menon quoted
him at Ernakulam on the 11th thal he
told him that allotmentg were made in
the Plan. How are there these two
different statements within a period
of two days?

The Minister of State in the Minls-

of Transport and Aviation (Shri

C. M. Poonacha): I just do not know
who has quoted me and where,

Shri Madhu Limaye: On a point of
order,

Shri H. N. Mukerjee (Calcutta Cen-
tral): Sir, a statement is made by a
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Member; the Minister has a prior look
at it and then he prepares a state-
ment, Now, there was a very import-
ant statement referring to one of his
colleagueg in the Ministry and he does
not even refer to it in his answer. I
shall take it that he has made a true
statement and he has no cause to deny
it.

Shri A. K. Gopalan: Opn the 8th
when specifically questions werg put
here, it was said that it wouid be
known on the 21st or 22nd only when
it is finalised. The next day the
Minister goes and say thig there. Why
does he not say whether he said that
or not?

Mr, Deputy-Speaker: The procedure
is that a statement is made bv the
Member and the Minister and they
form part of the record.

Shri A. K, Gopalan: This is not the
procedure to be followed by a Minis-
ter to make political propaganda.

Mr. Deputy-Speaker: You have
brought in the Food Minister also.

Shri 5. M. Banerjee (Kanpur): Sir,
I rise on a point of order.

=5t 7g fama :  SuTmm W,
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Mr, Deputy-Speaker: Please sit
down. Only one statement can be
made.

Shri Madhu Limaye: I am extreme-
ly sorry, there is no such rule. We
will follow only the Rules of Pro-
cedure, nothing else.

Mr. Deputy-Speaker:
me. .

Shri Madhu Limaye: It is on the
Order Paper.

Please hear

Mr. Deputy-Speaker: I gin reading
from Shri Madhu Limaye's leiter
written to the Secretary, Lok Sabha.
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Shri Madhu Limaye:

your reading my letter.

A og Ft @Y FAEE@ AL
oow frmadi g

I object to

Mr. Deputy-Speaker: “Since I am
not reading out my statement under
Direction 115 today, I suggest, the
Secretariat to circulate the statement
as to well as the Minister’s reply with
the parliamentary papers.”

You have given an undertaking that
you will not read it.

st vy famd : o7 A ardw Az
WA F@TE |
Mr. Deputy-Speaker: If vou had rot
written the letter, it would not have
been admitted.

st wg fawa g o w fe ?
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Shri S, M. Banerjee: On a point of
order.

Mr, Deputy-Speaker: There is no
Shri Madhu Limaye,
please lay it on the Table of the
House. It is on the basis of your
letter that I am asking you,

st uy femd : AL og sTF € AW
g 3 1w W g

.

Shri S. M. Banerjee: Kindly hear
my point of order.
Mr. Deputy-Speaker: There is no

point of order.

Shri Madhu Limaye: Let us go by
the Rules of Procedure and nothing
else.
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Shri S. M. Banerjee: This is my

point of order.
- Mr, Deputy-Speaker:
time?.

Shri S. M. Banerjee: We should not
waste time. I am afraid this may not
be construed that we are wasting
time. We do not want to wasle time.
These are the Rules

nemmasmemmm-
try of Defence (Shri A. M, Thomas):
The country wvery well knows it.

Shri S. M. Banerjee: You are the
Defence Minister, Defend the coun-
try; do not defend the Chair.

Sir, I invite your kind attention to
the Order Paper of today. There is
a heading ‘Statements Under Direc-
tion 115'. Item 24 ig that Shri A. K
Gopalan is to make a statement and
Shri N Sanjiva Reddy to make a
statement in reply thereto. Item 25
is that Shri Madhu Limaye is to lay
a statement on the Table.

Why waste

Please refer to Direction 115. 1
would read the whole of it. It says:

“(1) A member wishing to point
out any mistake or inaccu-
racy in a statement made by
a Minister or any other mem-
ber shall, before referring to
the matter in the Ilouse,
write to the Speaker pointing
out the particulars of the
mistake or inaccuracy and
seek his permission to raise
the matter in the House.

(2) The member may place be-

fore the Speaker such evid--

ence as he may have in sup-

port of his allegation.
(3) The Speaker may if he

thinkg fit, bring the matter to

the notice of the Minister or -

the member concerned for the
purpose of ascertaining the

- factual position in regard to
the allegation made.

(4) The Speaker may then, if he
thinks it necessary, permit
the member who made the

' allegation to raise the matter
in the House and the member
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80 permitted shall, before
making the statement, inform
the Minister or the member
concerned.

(5) The DMlinister or the member
concerned may make » state-
ment in reply with the per-
mission of the Speaker and
after having informeg the
other member concerned.”

My submission ig only this that there
is no provision for laying the state-
ment on the Table. The provision is
very simple that after ascertaining
the fact from the Member about the
maccuracy or other thing pointed out
by the Member, if you come to the
conclusion in your wisdom that this
should be allowed, the Member shall
make the statement.

Secondly, the facts were brought to
the House concerning Dr. Teja. Why
was Dr. Teja not arrested? The
whole question started from that. We
contended in the House that Dr. Teja
was being shielded by some pcople,
whether it is the Home Minister or
tha Finance Minister or the Aviation
Minister or the Transport Minister
ard so on

. M, Depu!;-Spukcl:. That has
nothing to do with the point of order.

Shri 8. M. Banerjee: I am arguing
the case. You may kindly allow the
statement to be made. There are
important revelations made. My sub-
mission is that he should make the
statement and the Minister also
should make the statement and this
House should be allowed to put as
many ¢uestions as possible.

There is a case against Dr. Teja.
Dr. Teja has gone out. I am
definitely of the opinion that some
people have conspired to send him
out. That is quite clear. That Home
Ministry should be in the dock be-
cause of their inefficiency. They did
not allow the Enforcement Officer to
prosecute Dr. Teja. That is the

-reason why he had the audacity to

go out of the country in the month
of May, 1966
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1 request you to k.indl}- allow the
statement to be made under Direc-
tion 115. Under Direction 115, a
statement cannot be laid on  the
Table. That is my point of order. I
want your ruling oo that.
~ Mr. Deputy-Speaker: Let him be
brief. He may read it. Let us mnot
waste time,

Shri Madhu Limaye: I am not
wasting the time. I want to save
the time of the House.

Mr, Deputy-Speaker:

statement only.
ot g fam i weTe AEE, wWAT

#41 w3t AN o gEIH AR &w
9%z & & faaqae g fs 9=
#T I vandee gfaiws” g W9
TR KATA HT qIH AT, W A€
a% Y fs &0 am wfv g, ar
WM A GX e w1 H W
T /A 9T A

Mr. Deputy-Speaker: I do not want

any speech to be made. Only read the
statement. That is all.

Shri Madhu Limaye: Sir, during the
course of the discussion on the
Jayanti Shipping Bill on 24th August,

Read the

1966, I moved a motion of adjourn-

ment of Debate under Rules 109 and
340. Among the reasons that I
adduced in support of the motion,
one was the failurg of the Govern-
ment to disclose the following infor-
mation: '

That when Dr. Teja was here in
India last a proposal was made for
his arrest by the Enforcement Branch
(Finance Ministry). The proposal was
turned dowa by the - Government.
Now, who was responsible for this
veto: Finance Minister, Home Minis-
ter, Transport Minister or Prime
Minister? I received wo reply.

The Prime ‘Minister, it may be re-
called, had said on ﬂth August.
“FrET ® T daT H1 Froware
FATEAR g H aff 1gwIa+T
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frewar #4 & - faas, aff §
T gfwagg . (wwaw)
There have to 'be extradition

orders if Dr. Teja is in France.

We have no such treaty with
France.”

On 25th, 1 again moved adjourn-
ment of the debate on the Bill and
said that the position with regard to
Enforcement Directorate's arrest pro-
posal should be clarified,

I repeated this at least thrice
through interpellations during the
Minister's reply in the resumed de-
bate on the Bill on 25th August.

Now what was the Minister’s reply
to my repeated interpellations? He
said (on 25th August):

et 7 forad : I awT TR -
#e w7 w0 A1 {5 faroware
Ffaw1 79 & 74 fvaqr

Shri ‘Sonjiva Reddy: That is
totally wrong. I do not know how
my hon. friend gets such ideas.
He gets only such ideas. Nobody
said that he should not be arrest-
ed. He must accept the informa-
tion that is before me. They never
said that he is going to be arrest-
ed and nobody said, “do not
arrest”, It was discussed in the
Home Minister’'s House and it
was decided that we may get
better information and material.
It was the Enforcement people
who gave this information and
said, “"wait for some time; now
gather the material evidence and
information and then we ghall
pick him up.” At that stage he
was in India to seek the permis-
sion of the Government to sell
his ships.”

And again a question was asked
by me:

“Shri Madhy Limaye: When
was Dr. Teja in India iast, and.

(b) whether the Enforcement
before his departure from Imdia
Directorate suggested his arrest
last and . . .
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Shri Sanjiva Reddy: He raised
it and 1 answereqd it.

Shri Madhu Limaye..whether
the Government turned it down?”

7g A GUT AL AT AT F e 7

During the clause by clause con-
sideration, I repeated my question
and warned Mr. Reddy that he
should give a careful thought-out
answer, I had even warned him on
24th August about my raising a
Privilege Motion against him. But
the Minister did not correct himself
He said that he had already ans-
wered that.

According to my information, Dr.
Teja was in India in the first fort-
night of May, 1866. The Erforce-
ment Director, I understand, made a
proposal for his arrest around the
8th/8th of May. Again, before his de-
parture on 11th/12th May, they sug-
gested that at least his pass-port
should be cancelled or confiscated cr
something done to prevent his leavw-
ing the country. However, the Fin-
ance Minister or the Transport Minis-
ter or the Home Minister or the
Prime Minister turned down the pro-
posal both for the arrest of Dr. Teja
or in the alternative for blocking his
departure from the country.

I charge the Government with
having connived at his escape from
India in the second week of May. To
suggest as the Transport Minister has
said that it was the Enforcement
people who were opposed to hig arrest
is the very travesty of truth. I might
add here that had the Finance Minis-
ter not come in the way, the Enforoe-
ment Directorate and the Secretary
to the Finance Ministry would have
brdered his arrest under Section 19B

of the Foreign Exchange Regulations.

Act. I need not add that the Govern-
ment had also adequate powers to
cancel’ or confiscate Dr, Teja's pass-
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Mr. Deputy-Speaker: He may read
the last paragraph also and finish.
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Mr. Deputy-Speaker:
Minister.

Shri Hari Vishno Kamath (Hosh-
angabad): On a point of order, I sub-
mit that the Minister's statement is
out of order because it is not in com-
pliance with the Rules of Procedure.
It cannot be laid on the Table df the
House, Once it is laid on the Table,
it becomes public. It violates the
Rules of Procedure. Have you got a
copy of the Minister's statement to
be laid on the Table? I submit it
cannot be laid.

Mr. Deputy-Speaker: He may read
it,

Shri Hari Vishnu Eamath: He can-
not read it because it violates the
Rules of Procedure. I may invite
your attention to Rule 370. Before I
come to that, I would like to refer to
paragraph 4 of the statement propos-
ed to be laid on the Table.

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): How can he gquote
from the statement before it is laid?

Bhri Hari Vishnu Eamath: I will
read the rule first. Rule 370 says:

“If, in answer to a question or
during debate, a Minister = dis-
closes the advice or opinion given’
to him by any officer of the Gov-
ernment or by any other person

The hon.

*The Speaker-mot having subse quently accorded the necessary per-
mission the documents were not treated as laid on the Table.
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or authority, he shall ordinarily
lay the relevant document or
parts of document containing that
opinion or advice, or a summary
thereof on the Table.”

Now I will not read from the state-
ment itself. The statement refers to
the advice given to the Minister by
various authorities—the Enforcement

Arrest of

Directorate, the Home Secretary, the:

Secretary in the Ministry of Finance
and various officials of the Gowern-
ment. It says that a meeting was
helg in the house of the Home Min-
ister on the 15th May where this ad-
vice was given to him not to arrest
Dr. Teja, Unless he lays the views
or the advice of these officers this
statement cannot be laid. The docu-
ment containing the advice of  the
officers should be laid on the Table.
This is number one.

Number two is this. Please refer to
Rule 354. It wviolates this Rule also
because towards the end of the state-
ment, there is a reference to 3 mem-
ber in the other House, in the Council,
in the Rajya Sabha; there is a refer-
ence to what the Home Minister said
in reply to certain documents sent by
Shri Dahyabhai Patel to the Minister.
There are two things: the documents
sent by the member of the Rajya
Sabha to the Minister and secondly,
the speech made by *‘hr Home Min-
ister in the Rajya Sabha. I believe
that the quotation relates to the
speech made by the Home Minister in
the Rajya Sabha.

Shri Sanjiva Reddy: No;
letter,

Shri Hari Vishnu Eamath: That
full letter, which is quoted, the full
document, mus: be laid on the Table.
(Interruptions).

it is a

An hon. Member: What is the point
of order?

Shri Harl Vishnu Kamath: I can
state the point of order, but I am
sorry 1 cannot give the brains to
understand it.

Therefore, when the Minister refers
in the statement to the advice given
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by the officers concerned, by the vari-
ous authorities of the Government—
80 many Ministries are involved—to
the Minister not to arrest Dr. Teja,
unless it is accompanied by the state-
ment containing their advice, this re-
ference cannot be made This is
number one.

My second point iz this. There are
certain documents referred to in the
penultimate para of the statement,
and they are the documents sent by
Shri Dayabhai Patel, Member of the
Rajya Sabha, to the Home Minister,
in reply to which he made a state-
ment; God alone knows whether he*
made the statement in reply to the
letter from Shri Dayabhai Patel or in
a speech in the Rajya Sabha. The
hon. Minister, will have to enlighten
us on that. If it is a letter to Shri
Dayabhai Patel, I do mnot know
whether it can be referred to in this
House,

Shri Sanjiva Reddy: How can I
clarify unless you permit me to make
the statement?

Shri Hari Vishnu KEKamath: Rule
354 is very clear and it says:

“No speech made in the Council
shall be quoted in the House...”

If it is not a speech made in the
Rajya Sabha but a letter written to
a Member of the Rajya Sabha in
reply to certain documents, then also
the documents must come before the
House. The full text of the letter
and alsp the advice given by the
officers concerned to the Ministers or
to the Government not to arrest Dr.
Teja must also come before the House
along with those documents; those
documents must be laid on the Table
can the
statement be laid on the Table,

Shri 8. M. Banerjee: I want to

submit . . .
st faraeromw () @ ot
HTH HTET TATRT |
Mr. Deputy-Speaker: Order, order.
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Shri 8. M. Banerjee: Kindly con-
trol him. Otherwise, I shall control

Mr. Deputy-Speaker: Let the hon.
Member state his point.

Shri S. M. Banerjee; He has re-
ferred to rule 370. If you kindly go
through the statement, you will find
that this is what it says:

“The facts relating to the dis-
cussion between the Enforcement
Division of the Ministry of Fin-
ance, the Secretary in the Minis-
try of Finance (Department of
Revenue) and the Director of the
Centra] Bureau of Investigation
were not brought to the notice of
the Ministry of Transport and
Aviation.”.

My point is that here in this parti-
cular reply two Ministries have been
involved; one is the Finance Ministry
and the other is the Ministry of Home
Affairs. For, by whom was the ad-
vice given? It was given by the CBI
wr the Central Bureau of Investiga-
1f.cm; and the other advice was given
ty the Enforcement Directorate,
srhich the hon, Minister is now go-
ing to correct and substitute by CBIL
The Enforcement Directorate told the
Aviation Department that there were
+nough .allegations or enough charges
against Dr. Teja which might warrant
his arrest,

Shrij Sanjiva Reddy: Before I read
out the statement, hon. Members are
quoting from it. I do not knmow how
it is relevant. Please permit me to
read out that statement, and after-
wards, they can quote from it . ..

Shri S. M. Banerjee: I+ has been
laid on the Table of the House and
we have got copies of it

Shri Sanjiva Reddy: It has not
been laid on the Table of the House
yet,

Shri 8. M. Banerjee: May I -say
that I got this statement from the
Notice Office? My point is that the
necessary advice was given by the
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Ministry of Home Affairs and also by
the Enforcement Directorate under
the Finance Ministry. But according
to the statement we find that because
this advice was not made known to
the Ministry or it was not discussed
and was not known to the Ministry,
therefore, they could not possibly
justify the arrest of Dr. Teja.

The point of order raised by Shri
Kamath is this that it should be sup-
ported by all the documents, and the
documents should be laid on the
Table of the House. May 1 invite your
kind attention in this connection to a
similar case earlier? When Shri
Kamath read out certain parts from
the CBI report, the non-official . CBI
report, Shri Sinhasan Singh raised a
point of order immediately.

Mr. Deputy-Speaker;: The hon.
Member is taking up the time of the
House. He should be very brief.

Shri 8. M. Banerjee: This is not
wasting time. From tomorrow you
will be free and we shall be free. So,
let us say what we want to say on
this last day of the session, in the
interests of the country. There may
be thousands of Dr. Tejas, but we
should not be afraid of them. At
that time, Shri Sinhasan Singh rais-
ed a point of order . . .

Mr, Deputy-Speaker: What is the
hon. Member's .point of order? That
is what T want to know.

Shri 8. M. Banerjee: Shri Kamath
has said that the documents should be
laid. on the Table of the House. My
point of order is this. I also support
Shri. Kamath. At the same time, 1
would also submit that the reply
should come from the Home Minister
and from., the Finapce Minister
and not the Minister in charge of
Aviation, because this relates to the
question of the arrest of Dr. Teja.

Mr. Deputy-Speaker: Rule 370
refers to answer to a question or dur-
ing debate. This statement is neither
in reply to a question nor a statement
during a debate. This statement is
under Direction 115, which clearly
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says that the Member may make a
statement and then the Minister will
make another statement. That Is
all,

Shri Hari Vishnu Kamath: But
the other rules apply. Will not the
other rules apply?

Mr. Deputy-Speaker: There is no
point of order. The hon. Minister may
make the statement.

Shrj Hari Vishnu Kamath: It is a
wonderful ruling that you have given.

Mr. Deputy-Speaker: Shri Madhu
Limaye seems to be anxious that the
statement should be read out. So, the
hon. Minister may please read it out,
or if he likes, he may place it on the
Table of the House. You may lay it
on the Table.

Shri Ram Sewak Yadav (Bara-
banki): That cannot be done under
the Direction.

Shri Sanjiva Reddy: I am grateful
to the Honourable Speaker for giving
me this opportunity to clarify a state-
ment made by me in the course of the
debate on the Jayanti Shipping Com-
pany (Taking over of Management)
Bill on the 25th August, 1966.

In reply to a question then by Shri
Madhu Limaye, I had referred to a
meeting at the Home Minister's house
on the 15th May, 1966 and had stated
that the Enforcement peopleshad ad-
vised the Government of India to
wait till sufficient evidence had been
gathered against Dr. Teja before
ordering his arrest. I had alsp ex-
plaineq earlier on in the debate that
I had not been present at this meeting
and consequent on the debate, I fur-
ther lookdd into the matter and wrote
to the Honourable Speaker to permit
me to make a statement,

At the very outset, before I narrate
the facts of this case, I would like to
make it clear that during the discus-
sion on 25th August. 1966 when I
referred to “Enforcement people” I
meant the Central Bureau of Investi-
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gation which is under the administra-
tive control of the Ministry of Home
Affairs.

ot v fomd : PR & aorad
=T w1 sarT fefsad

Shri Sanjiva Reddy: I am prepared
to answer anything that you want.
If the Chair permits, I have absolu-
tely no objection.

1 understand that the Director of
the Enforcement Division in the Min-
istry of Finance hgd on the 11th May,
1966 reported to the Secretary to the
Government of India in the Minis-
try of Finance (Department of Re-
venue) that they had information
that Dr, Teja was likely to leave
India on the night of the 11th/13th
May, 1966. The Secretary in the
Ministry of Finance (Department of
Revenue) consulted the Director of
the Central Bureau of Investigation
who is under the administrative con-
trol of the Ministry of Home Affairs
on the same day to ascertain if any-
thing could be done to arrest Dr. Teja.
The Director of the Central Bureau
of Investigation explained to the
Secretary concerned that-the material
available then was not sufficient to
justify the initiation of criminal pro-
ceedings and that in the circumstances
it was not possible to arrest Dr. Teja.
The facts relating to the discussion
between the Enforcement Division
of the Ministry of Finance, the Sec-
retary in the Ministry of Finance
(Department of Revenue) and the
Director of the Central Bureau of
Investigation were not brought to the
notice of the Ministry of Transport &
Aviation, ’

A meeting was held subsequently
in the house of Home Minister on
15th May, 1966 where the Director
of the Central Bureau of Investiga-
tion confirmed his earlier view that
the material available at that was not
sufficient to register a criminal case
and to arrest Dr. Teja.

It is the result of this meeting In
the Home Minister's house that T re-
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[Shri Sanjiva Reddy]

ferred to in my reply to Shri Madhu
Limaye on the 25th August, 1966
(Shri Ram Sewak Yadav: What steps
have been taken now to arrest him?)
The referrence to the Enforcement
people in my reply to the Honourable
Member on the 25th August, 1966 is
therefore, to the Central Bureau of
Investigation which is under the ad-
ministrative control of the Ministry of
Home Affairs, and not to the Enforce-
ment Division which is under the ad-
ministrative control of the Ministry
of Finance. As soon as I became
aware of these details | felt it was my
duty to clarify the position to the
Honourable Members.

On 19th May, 1966 the Home Minis-
ter replied to Shri Dayabhai Patel's
letter of Tth May 1968 and observed,
as follows, with reference to the docu-
ments sent by Shri Patel to the Home
Minister:
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“These documents have been
carefully analysed but it appears
that on the basis of -the material
contained in them, it is not possible
to initiate criminal proceedings
‘The matter will have to be further
probed and I am accordingly send-
ing these papers to the Ministry
of Transport for transmitting
them to the Sukhthankar Commit-
tee which is already examining
certain allegations against the
Company. If in the course of the-
enquiry further material becomes
availab'e, investigation will be
taken up. We are also sending
copies to the Company Law
Board, Ministry of Law and the
Foreign Exchange Enforcement
Directorate of the Ministry of
Finance for examination of the
matter from  their respective
angles.

As the Committee of Enquiry ap-
pointed by Government was not mak-
ing any headway beccause of the non
co-operative attitude of Dr. Teja and
his staff, Govermrment had to consider
urgent action to progress the matter
further. The Cabinet, therefore, de-
cided to take over the management of
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the Company on 8th June 1966 and an
ordinance wag according'y passed on
10th June 1966 taking physical posses-
sion of the management of the Com-
pany by appointing a Board of Control
as well as the Shipping Corporation
of India as the Managing Agents of
the Jayanti Shipping Company. The
month that followed the taking over
the Management resulted in detection
of several documents and facts whicn
gave sufficient material to justify
initiation of criminal proceedings
against Dr Teja and criminal cases
have been registereq against him
under Section 120 B, read with Sec-
tiong 409, 467 and 47TA of the Indian
Panel Code. Ever since the taking
over of the management of the Com-
pany by Government on the 10th June,
1966, Dr. Teja has not returned to
India,

Shri Harl Vishnu Kamath: Sir,
with regard to the ruling, you gave
on rule 370. you in your wisdom
held that it was not a debate and
that rule does not apply.

Mr. Deputy-Speaker: No discus-
sion on my ruling. I am not discus-
sing it now.

Shri Harl Vishnu Kamath: I am
not discussing it.

Mr. Deputy-Speaker: I may be
wrong; I am not infallible, Let us
not discuss it now,

Shri Harl Vishnu EKamath:
can it be?

Mr. Deputy-Speaker: Whether it
applies or not—let us not discuss
it now.

Shri Hart Vishnu Kamath: If it is
an arbitrary ruling, if it is against
our rules?

L] N

Mr. Deputy-Speaker: Even if it
is wrong, we have to follow it.

Shri Harl Vishnu EKamath: You
have to listen to what I have got to
say.

Mr. Deputy-Speaker: When the

matter comes up again, we will see
not now.

How
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Shri Hari Vishou Eamath: It is
about the expunction of words; please
bear with me for a minute. Under
rule 380, if the Speaker is of opinion
that words have been used in a de-
bate which are defamatory or inde-
cent or unparliamentary or undig-
nified he may, in his discretion, or-
der that such words be expunged
from the proceedings of the House.
That means during the guestion hour,
We can use....

Mr. Deputy-Speaker: That is a

different rule altogether.

Shri Hari Vishno Kamath: Please
see the Lok Sabha debates part I
and part II, the word “debate’ there
too.

Mr. Deputy-Speaker: Order, order.

Shri Hari Vishnu Eamath: You are
getting mentally fatigued because
you have been too long in the Chair
today; you have brain fag ... (In-
terruptions).

stag fed o oA
TEENE THE FAT I0fgd A =7 |

Mr. Deputy-Speaker: Before I
take up the next question, I am sorry
to inform this position. Mr. Limaye
gave a definite assurance to the office
that he would not read the statement
in the House. It is on that rance
the second item No. 115 was admit-
ted and he was permited to read his
statement.

st vy fama : Gar fram A

Mr. Deputy-Speaker: But this can-
not go on hereafter, Office will take
note that not more than one will be
admitted. :

1638(Aj) LSD—T7.
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Shrimati Renu Chakravarity (Bar-
rackpore): How can you change the
rules like this?

Mr. Deputy-Speaker: If an hon.
Member goes back on his word....
(Interruptions).

it we fema@ : wOR AT
w1 fAaEt ¥ w715 wfawre
Té 2

Shri Indrajit Gupta (Calcutta South
West): You cannot change the rule
arbitrarily just because he did some-
ing wrong.

Shrimati Renu Chakravartty: You
cannot give such instructions,
(Interruptions.)

it THESE TS ¢ T WERT
o1 OF faae U fAdea ga o |

Mr. Deputy-Speaker: Order, order.
Bills to be introduced.

*t TR HEW qTed ¢ FU I THIT
% 39 &Y W0 g7 Ay 0§ o w5
= @rer oa et § f o5 faasae
&1 =T I A a9T ¥ WA aTer =rae #°7
TaTe ISAT 91 faw ®Y 2o T TR
afgar & 39 fam oe® qef wEr v 1
oeE HEWRA § WivaHA fear 9t fF ag
IH &Y TET | ®T 1962 H gaTd
T FT TFGIT gAT § | AT wfew ==
g0 T A F | A A A H oW
e {9 A £ |
Mr. Deputy-Speaker: It is a differ-
ent matter altogether. How can you
go on interrupting the proceedings
of the House. Please sit down. With-
out notice you cannot raise it now, I

am not hearing any persons now. The
Home Minister. . (Interruptions.)



